XY <0 : (05612)230836 2
- e-mail:- rofirozabad@uppch.com

Rl Regional Office, Uttar Pradesh Pollution Control Board
a9 H0—3 /5 4, Qaex—3, YT TR, fHIoee |
ette: S12|MT-298]202.3 pate: 0 =0 |- 2023
To,

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.: Joint Committee Report in compliance of the orders dated 29.08.2022
and 12.12.2022 passed by the Hon’ble National Green Tribunal, New

Delhi in Original Application No. 497/2022, Sunny Yadav Versus State
of UP & ors.

"
> ,That in compliance of the orders dated 29.08.2022 and 12.12.2022 passed by
this Hon'ble National Green Tribunal, New Delhi in Original Application No.
497/2022, Sunny Yadav Versus State of UP & ors. the Joint Committee Report
and view point of the State Board are annexed herewith and forwarded to you with
the request that the same may place before the Hon’ble Tribunal.

Therefore, the Joint Committee Report and view point the State Board ére

attached herewith for kind perusal and necessary action please.

Yours Sincerely,

\/"A;e\/\\ 7%

(V. K. Dubey)
Regional Officer
UPPCB, Firozabad

Copy to:

1. Member Secretary, U. P. Pollution Control Board, Lucknow for information.

2. Shri Arvind Kumar, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

3. Chief Environmental Officer, Circle-4, U. P. Pollution Control Board, Lucknow
for information. ' '

4. Law Officer-l, U. P. Pollution Control Board, Lucknow for information.

(V. K. Dubey)
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Report
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| Hon’bie NGT, Principal Bench, New Delhi’s order d.ated 29.08.2022
In the matter of Original Application No.497/2022

(Sunny Yadav Versus Staté of Uttar Pradesh)
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(CPCB, UPPCB & District Magistrate, Mainpuri, UP)
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1.0. Background

In compliance of the Hon’ble NGT order dated 29. 08.2022 in the matter of O.A.
No. 497 of 2022Sunny YadavVersus State of Uttar Pradesh regarding
verlflcatlon of factual position 6f complaintabout lllegaloperatlon ofthree brick
kilns, namely, (i) M/s. Dayal Brick and Tiles, Nagariya, DistrictMainpuri, (ii) M/s
Shiv Ent Bhatta, Ghitoli, District Mainpuri and (i) M/s Govind BrickWorks,
Devamai, District Mainpuri in violation of environmentalnorms. It is submitted
that the above said brick kilns are located in muchthickly populated area of
village, school or petrol pump and are causingenvironmental pollution posing
serious health hazards and danger to thelife of re3|dents of the locality.The
relevant part of the order is as follow:

“....In view of the allegations made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position.. Accordingly, we constltute a Joint Commlttee comprising of
CPCB, UPPCB and District Maglstrate Mainpuri and direct the same to
meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of
the concerned project proponents, verify the factual position and submit
its report within one month by e-mail at Judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF. The State PCB will be the nodal agency for coordination and
compliance....”

In compliance to said order, following committee was constituted.

Nominated Members

1. Sh. Arvind Kumar, Scientist ‘B’, CPCB, RD Lucknow
Mrs. Navodita Sharma,SDM, Mainpuri
Sh. Chandra Shekhar, AEE, Regional Office, UPPCB, Firozabad

Other Members

1. Sh. Deepak Yadav, JRF, Regional Office, UPPCB, Firozabad
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2.0. Introduction:

‘Complainant stated in his complain that three brick kilns, namely, (i) M/s Dayal Brick
and Tiles, Nagariya, District Mainpuri, (i) M/s Shiv Ent Bhatta, Ghitoli, District
Mainpuri and (iii) M/s Govind Brick Works, Devamai, District Mainpuri are in violation
of environmental norms and also submitted that the above said brick kilns are
located in much thickly populated area of village, school or petrol pump and are
causing environmental pollution posing serious health hazards and danger to the life
of residents of the locality. To verify the factual status, the inspection of brick kilns
was carried out' on 29.11.2022. Lekhpals of concerned areas are also associated for
verification of siting distance and measurement through revenue maps. Reports of

Lekhpals regarding siting distance measurement are annexed as Annexure-1.

3.0. Inspection and Monitoring of Joint Committee:

Committee carried out the inspection of these three brick kilns namely , i) M/s Dayal
Brick and Tiles, Nagariya, District Mainpuri, (i) M/s Shiv Ent Bhatta, Ghitoli, District
Mainpuri and (iii) M/s Govind Brick Works, Devamai, District Mainpuri on 29.11.2022.
During inspection only representative of brick kilns proponent was present. The
applicant was informed to associate with joint committee and connected
telephonically by UPPCB but applicant did not associate with joint committee. Copy
of communication with applicant is annexed as Annexure-2. Brick kilns wise salient

observations and recommendations of inspection team are as' below:

3.1. Inspection of M/s Dayal Brick and Tiles:

3.1.1.0bservation:

1. N/s /s Dayal Brick and Tiles is located at Village Nagariya, Post Dharau, District
Mainpuri and owned by Sh. Lalit Verma.

2. The brick kiln is operational with valid consent granted since 08.01.2002 by
WUPPCB, copy of the consent in enclosed as Annexure-3.

3. TThe brick Kiln has granted consent with installed capacity 20,000 bricks/day
uinder Air (Prevention and Control of Pollution) Act, 1981 and Water (Prevention
and Control of Pollution) Act, 1974 by UPPCB which is valid up-to 31.07.2025.

Page 5 of 10
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As per receipt of mining fee submitted to Directorate of Geology and Mining, Uttar
Pradesh, 1.345 hectare land is allotted to brick kilns for mining in Financial Year

2022-23. Copy of receipt is enclosed as Annexure-4.

5. During visit the brick kiln was found non-operational and it is informed that firing
will start from January 2023.
6. The brick kiln is based on zig-zag technology with installed ID fan.
7. The brick kiln does not have adequate stack monitoring facility i.e., proper
platform, porthole and ladder.
8. Coal is being used as fuel for brick kiln firing and was stored in open covered with
_tarpaulin.
9. Internal roads within the premise of brick kilns were unpaved and causing
fugitive emission while movement of vehicle. '
10. Green belt is developed only two side of brick kiln and remaining two'side of brick
kiln have no green belt. '
11.The brick kiln has one bore well for meeting requirement of manufacturing of
green bricks. No flowmeter is installed at borewell and no permission from CGWA
has been obtained for the same.
12.As per Lekhpal report, distance of habitation, Orchid, Scho‘ols, Petrol Pump, other
nearest brick kiln, énd National/ State Highway from brick kiln is as bellow;
S.N. Parameter _
Distance
1. Nearest habitation | North Village-Lahra Mahuan 1500 m
as village South Village Mahmood Nagar, 600 m
East Village-Nagariya 300 m
West Village-Dharau,600 m
2. Nearest Orchid No orchid
Nearst Brick kilns Shiv parbha Eant Udhyog 3 km
4. Nearest School Suditi Global Academy 300 m
Pt. Lakhpati-Rai Jr. High School 120 m
B. Nearest Petrol | Shanti filling station 2 K.m. .
Pump
6. Nearest State | 600 meter Devi Dharak bypass
Highway
Fage 6 of 16



13.1t is also observed that residential houses have been also constructed near brick

kiln premise.

3.2. Inspection of M/s Govind Brick Works:
3.2.1.0bservation:

1.

M/s Govind Brick Works is located at Village Devamai, District Mainpuri and
owned by Sh. Sunil Kumar Verma.

The brick kiln is operational with valid consent granted since 16.03.2005 by
UPPCB, copy of the consent in enclosed as Annexure-5.

The brick kiln has granted consent with installed capacity 22,000 bricks/day
under Air (Prevention and Contro! of Pollution) Act, 1981 and Water (Prevention
and Control-of Pollution) Act, 1974 by UPPCB which is valid up-to 31.07.2024.

As per receipt of mining fee submitted to Directorate of Geology and Mining, Uttar
Pradesh, 0.8138 hectare land is allotted to brick kilns for mining in Financial Year
2022-23. Copy of receipt is enclosed as Annexure-6. |

During visit the brick kiln was four:d non-operational and it is informed that firing

will start from January 2023.

6. The brick kiln is based on zig-zag technology with installed 1D fan.

7. The brick kiln does not have adequate 'stack monitoring facility i.e., proper

10.
11.

platform, porthole and ladder.
Coal is being used as fue! for brick kiln firing and was stored in open covered with
tarpaulin.

Internal roads within the premise of bfick kilns were unpaved and causing
fugitive emission while. movement of vehicle.

No proper green belt is developed around the brick kilns. -
“The brick kiln has one borewell for meeting requirement of manufacturing of
green bricks. No flowmeter is installed at borewell and no permission from CGWA

has been obtained for the same.

12. As per Lekhpal report, distance of habitation, Orchid, Schools, Petrol Pump, other

mnearest brick kiln, and National/ State Highway from brick kiln is as bellow:

S.N. Parameter Distance
1. Nearest habitation | North Village-Kodar 400 m
Page 7 of 10
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as village South Village- Paij, 270 m
East Village-Devamai 600 m
‘ West | Village-Kapurpur,1300 m
2, Nearest Orchid No orchid
3. Nearst Brick kilns JSB Brick Field 2.2 km
4, Nearest School Primary School Devamai 700 m
. Maan Singh primary school 800 m
5. Nearest Petrol | Sohan filling station 3.6 K.m.
Pump
6. Nearest State | 2.9 Km Mainpuri Shikohabad Marg
Highway

13.1tis also observed that residential houses have been also constructed near brick

kiln premise.

3.3. Inspection of M/s Shiv Ent Bhatta:
3.3.1 .Observation:

1.

M/s Shiv Ent Bhatta is located at Village Ghitauli, District Mainpuri and owned by
Sh. Mamta Verma. _

The brick kiln is operational with valid consent granted since 08.01.2002 by
UPPCB, copy of the consent in enclosed as Annexure-7.

The brick kiln has granted consent with installed capa'city 22,000 bricks/day
under Air (Prevention and Control of Pollution) Act, 1981 and Water (Prevention
and Control of Pollution) Act, 1974 by UPPCB which is valid up-to 31.07.2024.
As per receipt‘of mining fee submitted to Directorate of Geology and Mining, Uttar
Pradesh, 2.1750 hectare land is allotted to brick kilns for mining in Financial Year
2022-23. Copy of receipt is enclosed as Annexure-8.

During visit the brick kiln was found non-operational and it is informed that firing
will start from January 2023.

The brick kiln is based on zig-zag technology with installed ID fan.

‘The brick kiln does not have adequate stack monitoring facility i.e., proper

platform, porthole and ladder.

Page'8 of 10
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8. Coal is being used as fuel for brick kiln firing and was stored in open covered with

tarpaulin.

B

and causing fugitive emission while movement of vehicle.

10.No proper green belt is developed around the brick kilns.

Internal roads within the premise of brick kilns as well as link road were unpaved

11.The brick kiln has one borewell for meeting requirement of manufacturing of

green bricks. No flowmeter is installed at borewell and no permission from CGWA

has been obtained for the same.

12. As per Lekhpal report, distance of habitation, Orchid, Schools, Petrol Pump, other

nearest brick kiln, and National/ State Highway from brick kiln is as bellow:

S.N. Parameter Distance
Nearest habitation | North Village-Sindhpur 1500 m
as village South Village Ghitauli, 875 m
East Village-Kaderahar 1600 m
West Village Jaswantpur Nagar, 1200 m
2. Nearest Orchid No orchid | _ , |
Nearst Briék kilns M/s Yadav Brick Field 400 meters
4. Nearest School Purv Madhyamik Vidyalaya Jaswantpur 570 m
Primary School Madhupuri 640 meters
Samrath 'Prithviraj Chauhaﬁ Mahavidyalaya
Ghirauni- 590 meters
5. Nearest Petrol | Jasvantpur filling station 1 K.m.
Pump
6. Nearest State | 315 meter
Highway

4.0. Recommendation:

1. All the three brick kilns are estabiished on or before 2005 based on applicable

siting guideline of Jila Panchayat (Copy of guideline is enclosed as Annexure-9)

and thereafter obtained consent under Air (Prevention and Control of Pollution)
Act, 1981 and Water (Prevention and Control of Pollution) Act, 1974 Act from

UPPCB. However, these brick kilns are not meeting the new siting criteria

prescribed through the guideline notified by State of Uttar Pradesh on 2012

Page 9 of 10
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(Copy of notification is enclosed as Annexureé-10).As per CPCB,while renewing
the consent of brick kilns, siting criteria notified by State of Uttar-Pradesh on 2012
should be verified and complied.

These brick kilns should not be allowed to operate without:

a) Providing adequate stack emission monitoring facility.

b) Obtaining NOC from State Ground water Department.

All the three brick kilns should have pucca road within the premise for vehicle
movement to prevent fugitive dust emission. Link road for brick kiln namely M/s
Shiv Ent Bhatta should be paved.

All three brick kilns should develop proper green belt as per consent to minimize
dust emission.

Water sprinklers are requiréd to be deployed for prevention of fugitive emission.
Fuel should be stored under proper shed to prevent fugitiveemission.

Flow meter should be installed at borewell for better water Management.
Environmental monitoring report which includes ambient air quality, stack
emission monitoring required to submitted by Project Proponent on bi-monthly
basis while in operation.

X
(Sh. Arvind kumar) (Mrs. Navodli harma)
Scientist ‘B’, CPCB, RD Lucknow SDM; Mainpuri

foink of vizw of vppep b Attaclwel

(Sh. Chandra Shekhar)
AEE,RegionalOfficeUPPCB,Firozabad
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UPPCB’s Point of View

1. In view of State Pollution Control Board, it is pertinent to mention here

that the provisions of the Notification No.-921/55-Parya/12-94/(Parya)/11
Dated 27-06-2012 are applicable for the siting criteria for the establishment

of the new brick kilns in the State of Uttar Pradesh.

. Sri Ashok Kumar Verma, Advocate, Senior Panel Counsel of U.P. Pollution
Control Board has provided his opinion on applicability of the Notification
No.-921/55-Parya/12-94/(Parya)/11 Dated 27-06-2012 as such as regards the
provisions of Rule 2 of Rules 2012 (Distance from residential area/
population/sensitive area/mango or fruit orchard), are concerned theses are
prospective in nature but in case there is any old brick kiln established and
running prior to the date of enforcement of Rules, 2012 in accordance with
law but having no valid consents to operate, the provision of the Rules, 2012

will apply retroactively. The copy of the same is enclosed herewith for

reference as Annexed. /‘/Q/
I
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ASHOK KUMAR VERMA

i (Mob) 9335246338,
Advocate 538 - Ka/1500, Mausam Bagh,
Senior Panel Counsel Triveni Nagar, Ph-2,
Union of India Near Bright Land School,

Lucknow-226020 (U.P.).

To,

Date:26/02/2022

The Law Officer -- |,
U.P. Pollution Control Board,
Gomti Nagar,

Lucknow.

Sub:-- Legal Opinion in pursuance of Letter dated 24/02/2022.

Sir,

After going through "The Uttar Pradesh Brick Kilns (Sitting Criteria for
Establishment) Rules 2012, which has been enforced wef. 27/06/2012 it is submitted that as Is
apparent from Rules, 2012 these rules have been framed by the State Government with a view
to regulate the siting criteria for establishment of new brick kiins in the State of Uttar Pradesh.
From the perusal of objects of framing the Rules, 2012 it is apparent that the main object was to
regulate the siting criteria of new brick kilns in the State of U.P. As such the old brick kilns
which were already established by applying siting criteria of establishment of brick kiln
according to the prevailing byelaws of Zila Panchayat and were granted no objection/consent to
establish by the Uttar Pradesh Pollution Control Board (hereinafter referred as “Board") and
were also granted the consent to oparate by the Board, as a right vested in them with regard to
the establishment of the brick kiln and the right to operate the brick kiln was subject to the
conditions contained in the consent order granted by the Board as such in view of Rule 1(2) of
the Rules, 2012, the provisions of Rule 2 of Rules, 2012 are prospective in nature and as
regards the criteria for the establishment of the Brick Kilns under the aforesaid Rules, 2012
cannot be applied to Old Brikck Kilns already established and having valid consent orders to
operate. It is relevant to mention here that in view of provisions of The Water (Prevention and
Control of Pollution) Act, 1974 & The Air (Prevention and Control of Pollution) Act, 1981 the
obtaining of the no objection to establish the Brick Kiln is only one time and there is no provision
for its renewal, the aforesaid provisions are prospective in nature and will not be applieable to
Old Brick Kilns as referred earlier.

So far as the operation of Rules, 20‘12 as regards the permission to operate the
brick Kilns it is submitted that the old brick kilns already lawfully established and having no
objection/consent to establish granted by the Board prior to the commencement of Rules, 2012,
the consent to run/operate the aforesaid brick kilns already granted and subsisting on the date
of commencement of Rules, 2012, the consent was to be continued for the unexpired period but
for seeking renewal of the consent to operate after enforcement of Rules, 2012 the other
provisions except the provisions relating to the establishment of the' new brick kiln are being
enforced in respect of considering the renewal of consent to operate by enforcing the Rules,

2012 except the provisions which relate and confined to Rules, 2012 are prospective.
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& Another) while considering the matter in respect of Brick Kilns existing since 2010 With.“k .
consent to establish and without consent to run has been pleased to hold Rules, 2012 to be
retroactive in nature so far as such Brick Kilns are concerned, as such to such Brick Kilns which
were established prior to enforcement of Rules, 2012 and were having no consent to run, to
such Brick Kilns Rules, 2012 will apply. The operative portion of the said order is mentioned as
below:

.................. It is clear from the records that when the brick kiln was established in 2010,
it had taken an NOC from the Zila Parishad but it had not obtained the consent of the
UPPCB under Section 21 of the Air Act. The Air Act had been promulgated on 29th
March, 1981. In terms of Section 21(6) of the Air Act, no person shall, without the
previous consent of the UPPCB, establish or operate any industrial plant in an air
pollution control area, Even the units which were operative at the time of commencement

of the Act were granted period of three months from the date of commencement of the '
Air Act, within which they were required to take the consent of the Board. Thus, there
was a statutory obligation on the part of the appellant to seek consent of UPPCB for
establishing and operationalizing its unit. Admittedly, the appellant did not take consent
of the Board till the show cause notice dated 19th January, 2013 was issued to it. It is
only after issuance of this show cause notice that the appellant had filed an application
for grant of consent which admittedly has been granted on 6th September, 2013. Thus,
for the Ffirst time when the unit applied for obtaining consent of the UPPCB was In
Augbst, 2013, that is, when the Air Act and all the laws framed thereunder, including the
Rules of 2012, were in force. The application for grant of consent ought to have been
considered by the UPPCB in accordance with the laws in force, when the application was
moved and not when the unit claims to have been established or the time since when it
was running. Admittedly, the unit of the appellant had come into existence without
complying with the laws in force, particularly the environmental legislations. Before the
appellant can claim any advantage on the strength of beneficial interpretation of the.
relevant provisions in order to contend that it being an existing unit and is covered only
by the Rules in force in 2010 and not by the Rules of 2012 as these are prospective in
nature, the unit must show that it came into existence upon entirely complying with the
laws in force at that time and after obtaining the consent of the Board under the
provisions of the Alr Act. If a unit Is established In violation of the laws in force and in an
ilegal manner, then it would be estopped from claiming any benefit on the ground of the
laws being prospective. Such unit cannot be permitted to exist in violation of the laws in
existence, i.e. the Rules of 2012 and the prescribed standards under the Air Act. This
shall be the position of law, independent of the contention that such procedural laws
which are mandatory and only add additional obligation, but does not take away any

existing rights, would have to be treated retroactively....................c.o..n.

_Itis to be noted that from the aforesaid judgment it is apparent that the siting
criteria of Rules, 2012 applies to the new brick kilns to be established after its enforcement but
in case old brick kilns established prior to the enforcement of Rules, 2012 and having no valid
consent on the date of enforcement, to such Brick Kilns the provisions of Rules, 2012 will apply
retroactively and cannot claim to have a vested right in them,

Against the aforesaid order dated 07.05.2015 passed in Appeal no, 74/2014 by
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The said Civil Appeal has been dismissed by the Hon'ble Supreme Court vide its order dated
12.10.2015, The operative portion of the said order is reproduced as below:

#"

...................

3. We have heard Shri Pradeep Misra, learned counsel for the appellant ang carefully
perused the material available on record. In our considered opinion, we do not see any
good ground to interfere with the judgment and order passed by the Tribunal,
4. Accordingly, the appeal stands dismissed.”

Itis further submitted that in the matter of a writ petition no. 10083 (M/B) of 2014
M/s New Swami Brick Field Vs State of U.P. & Others when the matter came before the Hon'ble
High Court At Lucknow and the dispute raiseq was about violation of Article 19 (1) (9) the
Hon'ble Court was of the view as below:

new brick kiin.
Petitioner s assailing the validity of said rules, not at all on the ground of
competence of the State Government to frame said rules that has been so framed in

consultation with U.pP, Pollution and Control Board, rather challenge has been made that

framed, and therein in the Place whereln brick kiln could be established, qua the same
Parameters have been fixed , in reference of residential area, Population, sensitive area ,
and distance to be maintained from mango grooves and others, and the said restrictions

L5 s2



right to carry on business can always be regulated in public interest and that Is the
purport of Article 19(6) which recognises and permits reasonable restriction.

On the sald parameters, we examine the restriction in question that is
being assailed before this Court and we find that all the terms and conditions that have
been so imposed, has the tapping and element of public interest, as one of the condition
is that no brick kiln would be established within 200 meters from the railway track, no
brick kiln would bz opened within a distance of 100 meter from the main road/ PWD road;
no brick kiln would be opened within the distance of 300 meter from the Natlonal
Highway; and no brick kiln would be opened within distance of 800 meter from earlier
brick kiln. These norms in question are guided by public interest and has to be dubbed
and termed as reasonable restriction.

Learned Counsel for the petitioner next contended that in the present case,
rules in question are discriminatory, inasmuch as old brick kiln has been permitted to
run and thus person who intend to be In the same business have been discriminated.

Caption of the rules makes it clear that rules are meant for the persons who
intend to run and establish new brick kiln business and as far as old brick kiln is
concerned, said rules are not at all applicable or attracted and under the said rules in
question in reference of old brick kiln that are being or that is being intended to run even
they would comply with the terms and conditions on which permission has been
accorded to them to run brick kiln.

The Rules in question is clearly prospective in nature and as such §
persons who have been in business in the past, constitute a class amongst themselves,
and claiming parity vis-a-vis them cannot be accepted. Apex Court in the case of John
Vallamattom Vs. Union of India 2003 (6) SCC 2902 has taken the view that equality clause
enshrined under Article 14 of the Constitution is of wide import, and restriction imposed
by reason of statute , however, can be upheld in the event it is held that the person to
whom the same applies, forms a separate and distinct class and such a classification Is
reasonable one based on intelligible differentia having nexus with the object sought to
be achieved. Once the object is to regulate establishment of new brick kiln, then claiming
parity with incumbent who are already in business, is wholly unreasonable request as
they under the scheme of things from a separate and distinct class, and arguments
advanced if accepted would frustrate the object sought to be achieved........"

As such as regards the provisions of Rule 2 of Rules, 2012 are concerned these
are prospective in nature but in case there is any old brick kiln established and running prior to
the date of enforcement of Rules, 2012 in accordance with law but having no valid consents to

operate, the provision of the Rules, 2012 will apply retroactively.

Nok— Yommnn Y

(Ashok Kumar Verma)

Advocate.
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Sunny Yadav Mampuri Co... (§
last seen tcday at 517 pm -

& Messages and cal!s are
end-to-end encrypted. No one
outside of this chat, not even

WhatsApp, can read or listen to

them Tap to learn more.

i -

® You deleted this message
12:02 pm

As per Hon'ble NGT order
in the matter of OA no
597/2022 applicant
should be associated in
joint committee visit.
Therefore you are
requested to associate
with team on
29.11.2022.

12:03 pm W
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DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH : 3

This is to certify that LALIT KUMAR VERMA resident of- DHARAU NAGARIYA,,
Mainpuri, Uttar Pradesh, 20500 GSTN - 09AAAFD9885C1Z8 is Proprietor of Brick kiln
DAYAL BRICKS AND TILES Located at District - Mainpuri, Tehsil - Mainpuri, Village
- Nagriya, Gata - 613,614 Number of Paya- 14, Brick Kiln Type- ZigZag has submitted
amount 212870 as Total Fee inclusive of Application Fee, Regulating Fee and Palothan -
Soil fee for Brick kiln session 2022-2023 by Rajkosh challan number AKD220273272 Dated

- -01/12/2022

To be considered as a Certificate of depositing regulaﬁng Fee on Brick Earth and valid

~ for transportation and storage of Brick Earth and Palothan Soil.

As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from

Application No.- 312322230013

ey TG e o-Faret &7 AT R P
| JASKARAN SINGH
|HOTE LAL ,SUNEEL
Mainpur [Mainpur ,GULAB SINGH , 218,30,4
! . g Navada CHANDRA PAL ,SHIV  23,48,55(1.345
DAYAL RAAM KISAN * |57
LASHA RAM , RAM .
BARAN

Is suing Date : 01/12/2022 Valid Till : 30/09/2023

This Ceartificate has been Digitally issued. It has been Downloaded by the applicant from Departmental portal upmines.upsdc.gov.in. after depositing '
Regulatingg Fee. This Certificate does not require any Signature.It's validity can be checked from portal upmines.upsdc.gov.in.
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Annexwie =& 36

This is to certify that SUNIL KUMAR VERMA resident of- DEVA MAI, AGRA ROAD,
» Mainpuri, Uttar Pradesh, 2 GSTN - 09AAIPV2846F1ZC is Proprietor of Brick kiln
GOVIND BRICKS WORKS Located at District - Mainpuri, Tehsil - Mainpuri, Village -
Deva Mai, Gata - 82 and 83 Number of Paya- 15, Brick Kiln Type- ZigZag has submitted
amount 224750 as Total Fee inclusive of Application F ee, Regulating Fee and Palothan

Soil fee for Brick kiln session 2022-2023 by Rajkosh challan number AKD220273257 Dated
- 01/12/2022

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil.

As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from

' NERTN
x FT .

Seue  dedle [T O-FaTHY T AT SN
5940,69
79me,
11322me
,6569me
,7885me
,8694me

HET

Ii\/lampur li\/Iampur jagveer singh, munna lal,

I ssuing Date : 01/12/2022 Valid Till : 30/09/2023

This Certificate has been Digitally issued. It has been Downloaded by the applicant from Departmental portal upmines.upsdc.gov.in. after depositing
Regulatiing Fee. This Certificate does not require any Signature.It's validity can be checked from portal upmines.upsdc.gov.in.
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This is to certify that H37eT @@ resident of- HHAT TAT W/O Grel FaAR T, ezt

Vs, faetel GSTN - 09AAIPV2844H1ZA is Proprietor of Brick kiln SHIV EN T BHATTA

Located at District - Mainpuri, Tehsil - Mainpuri, Village - Ghitoli, Gata - 140 Number of
Paya- 15, Brick Kiln Type- ZigZag has submitted amount 224750 as Total Fee inclusive
of Application Fee, Regulating Fee and Palothan Soil fee for Brick kiln session 2022-2023
by Rajkosh challan number AKD220273262 Dated - 01/12/2022

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil.

As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from

P
TEAT: (o)

: STede (e [ S1-FaTHT I AT

302
RAJEEV KUMAR,avdesh [KHA To
lAugautha kumar ,sharda devi , sanju , [654/ 2.1570
veresh , leela vati. khata sr.
01405

Mainpur [Mainpur
i i

‘Lssuing Date : 01/12/2022 Valid Till : 30/09/2023

This Certificate has been Digitally issued. It has been Downloaded by the applicant from Departmental portal upmines.upsdc.gov.in. after depositing
Regulatang Fee. This Certificate does not require any Signature.It's validity can be checked from portal upmines.upsdc.gov.in.
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